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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE 13ENCH: BANGALORE 

ORIGINAL APPLICATION NO* 1579/1994 

DATED THIS THE TWENTYSEVENTH DAY OF OCTOBERtI994 

MR. V. RAMAKRISHNAN 	 MEMBER (A) 

MR. A.N. VUJJANARADHYA 	 MEMBER (3) 

Mro A,Ge Vankateswar 
.S/o. late Shri A.P. Govindaswamy 
Aged about 44.years 
10c 

' 
cn: Cameraman (Gr.Ij 

Doordarshan Kendra 
!J.C. Nagar, Bangalore-560 006 	 Applicant 
I 

Oy Mr. P.A. KULKARNIq ADVOCATE) 

vs. 

~1 . Director General 
Doordarshant Mandi House 
Copernicus Marg, New Delhi—lo 

2, Director 
Doordarshan Kendra 
3-.C. Nagars eangalore-560 006 ... 	Respondents 

(By Mr. M.V. Real A.C.C.S. C') 

0 R D E R 

Mr. V. Ramakrishnan, Member(A) 

We-have heard both sides* The applicant 

in this case is aggrieved by the order of transfer from 

bangalore to Ahmadabad issued by the Director General, Doordar-shan, 

New Delhi, which is at Annexure—Al, This order is dated 8.8.1994 
jt~S.jt iR A T 

and involves a.number of officials at the level of Cameraman Gr ol. 
40 01 

including the applicant. We find from this order that at sl.no,27 
V 

)4 	one shri R. Subtemanian is transferred from Ahmedabad to Bangalore 
j 

410e 

and the applicant who is at slono*28 is transferred from 

!A7 'fNrg 

o o * *2/— 
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Bangalore to Ahmedabad, Subsequent to this order the 

applicant on'.29.0,1994 submitted a request to the 

Director Generalp Doordarshang New Delhit through proper 

channel where he served a notice for Voluntary-retirement 

on the compiet-ion of 20 years of qualifying service which 

-- 	W88 to take effect from the F.N. of 1st February 4 1995, 

In view of this development he also requested the Director 

General to cause his retention at Doordarshan Kendra, 

Bangalore, itself. 

2. 	 We are now informed that the then 

Deputy Director Generai g Bangalore # who w" also incharge 

Of the Bangalore Doordarshan Kendra did not receive the 

request on the ground that the applicant had already been 

relieved of his duties from Bangalore on 24.9.1994. 

Shri P.A. Kulkarniq counsel for the applicant tells us that 

the new Directpr, who took over subsequent to filing of 

this application also did not receive the representation on 

the same ground. Shri Subramanian who was to join at 

Bangalore, had not been relieved from Ahmedabad and as we were 

informed that he ha~ also requested for stay of his transfer 

order # we had passed an interim order staying the transfer 

order of the applicant, 

3. 	 Shri M-V- Rao f or the respondents forcefully 

resistthe application and also wants that the staV order should 

4- Z, 
be vacated. He relies on the Supreme Court judgement"In fhe~ 

n Case of Gujarat State, Electricty Board Vs. A.S il(os'-', 

(AIR 1989 SC 1433) and also in the case of U4o"n of I ndip Vs. 

S-L. Abbas (1994 SCC L&S 230) which lays down 'the ci 
, 
"r-Cums 

, , 

tances 

in which the transfer order can be interfered 
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He also states that the grounds advanced by the applicant 

are not such as to warrant interference of -the transfer 

order* Shri Rao also contends that Shri Subramanian 

whd--has - been transferred .to  Bangalore is a necess 
I 
 ary 

party and he tia--s-not been impleaded. Shri Rao further 

submits that the r:fers"nce vo­qbri K.T. Rajasekhar 

at para - 6,5 of the application is n`ot-.1avant  as 

seniority is not a necessary criterion for effect'ing 

transfer and even otherwise Shri Rajasekhar has since been 

relieved on 30,9,1994. 

We have enquired of Shri Rao as to the 

stand taken by the Director Generals, Doordarshans, 

'Respondent no.1 (whom also the learned standing counsel 

represents) on the representation dated 29.9,1994 and 
I 

as to whether any decision has been taken on the latest 

representation submitted by the applicant* Shri Rao 

submits that'he -is not aware as to whether this representation 

has been received by R-1, even though the applicant states 

that.-he has sent him an advance copy under certificate of posting. 

We are conscious that- we should not 

normally interfere in respect of transfer orders which are 

passed an grounds of administrative convenience. The 

t, 4 
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representation from the applicant where he seeks voluntary 

retirement from services  however, is an important factor 

which deserves to be taken into account by the authorities. 

This representation dtd. 29.9.1994 has not been forwarded by 

respondent no,2 on the ground that the applicant had been 

relieved. In view of this, we direct Shri M.V. Rao to forward 

a copy of the representation which has been handed over. 
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to him to rasp 	 It is possible; that the 

advance copy of the representation has already -reached 4vrR i 

by now* 	We- are also informed by ShTi---Kulkarni that 

subsequent to the f iling P?--this application, that is t  

on 11.10.1994 ---60te was received signed by the Chief -7-1  

sr, Doordarshang  Bangalore, where the applicant was 

requested to look after the programrms #Sutha Mutbal with 

immediate 8ffscto 	However, there is a subsequent note 

issued by the same officer dated 19.10.1994 which supersedes 

v(k - 
the earlier note off 11*1U.1994, 	Shri Rao says that the 

earlier note was issued by a person who was not authorised 

to do so. we are not aware as to the authority of the 

office rAn this regard*  But we record that there is a 

subsequent, note dated 19.10,1994 by the same person which 

has superseded the earlier one. We are informed by Shri 

Kulkerni that Shri Subramanian has also made a request to  

the Director Generalv  Doordarshan, that he should be allowed 

to stay on in Ahmadabad till may, 1995. Shri Kulkarni says 

that Shri Subramanian has sent a written communication to the 

Director General and he has fowarded to the applicant a copy 

of the same and he showed to us a copy of the letter from 

Shri Subramanian to the Director Generalp  Doordarshan, on the 

basis of the copy tent to the applicant for 	his information 

by Shri Subramaniane 	Shri Subramanian requests in this letter 

that he may be relieved as soon as the academic year is over, 

that isl  May, 1995. 	It is not clear from the order at Annexure-1 

as to which officer should move first. 	But from the'fact that 
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Shri Subrama-nian figures 6t el.no.27 and the applicant figures 

at ol.no.289 it is reasonable to note that Shri-Subramanian 

will-move first from Ahmedabad'to Bangalore and then only 

the applicant was supposed to move from Bangalore to Ahmadabad, 

But in the meanwhileg the Doordarshan Kendra in Bangalore 

has relieved the applicant 'on 24 .9.1994 without'waiting for 

Shri Subramanian joining in.eangslors. At this stages Shii 

Rao draws our attention to para-4 of the transfer order at 

Annexure—k1f where the heads of the Doordarshan Kendra were 

direct6d to relieve the concerned officers immediately 

without entertaining any representation 8gainst -the transfer 

order. He contends that on the basis of this direction 

tuat applicant has been' relieved at Bangalores The local 

heads are not authorised to entertain any representation 

against the trensfer,in view of this direction and asthe 

o fficial was relieved on 24.9.19949 the local Head in 

Bangalore seems to have co.
ncluded that he should not forward 

the representation of the applicant dated 29.9.1994, 

6. 	 In the light of the facts and circumstances 

Of.the present Gass', U8 a16 tt 

course 

of 'C"On. Would be f~r to e)caMjr )
e the 1,epresentatio~ the Direct 

should be Made at/ 

who has been 
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the fact t h at the' ep Plicant had sought voluntary 
under -Ruls 4SAg his transfer t 

0 00ordarshan, Ahmadabad, may be recons _j.0QPed and the app.1 Icant 
. may be retained at --hangalore its., 

f- R-1 should take a decision in rasp ct 
Of both these requests 

Within one month from the date of receipt of a copy of t 
his order, ~Pending such a deci sIon 

the applicant shall be permitted to 
continue i 

n 8an9alore,,w,--,I­,I` 
7. 

With the- above observations, this 
application is finally disposed o 

ff- No costs. 
..V 

S Ck— 

(A.N VUJJANARADHYA) 
MEMSER(J) t U. RAMAKRISHAIAN) 

MEMBEIR(A) 
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